(TO BE PUBLISHED IN PART-IV OF THE DELHI GAZE'I"I‘E-EXTR&GRDINARY}

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No.F.14(4YLA-2010/ ¢ b 4 15 -  Dated the 2.2 November, 2011

. NOTIFICATION i

No.F.14(4)/LA-2010/ b wc / 215 . The following Act of the Legislative Assembly of the
National Capital Territory of Delhi received the assent of the President of India on 4"
November, 2011 and is hereby published for general information:-

“THE MEMBERS OF LEGISLATIVE ASSEMBLY OF THE NATIONAL CAPITAL
TERRITORY OF DELHI (SALARIES, ALLOWANCES, PENSIONS ETC.)
(AMENDMENT) ACT, 2011

(DELHI ACT 10 OF 2011)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the 5™
September, 2011) :

[ 4" November, 2011]

__ further to amend the Members of Legislative Assembly of the National Capital
Territory of Delhi (Salaries, Allowances, Pension, etc.)Act, 1994 .

BE it enacted by the Legislative Assembly of the National Capiial Territory of
Delhi in the Sixty-second Year of the Republic of India as follows:- il

4 Short title and commencement. — (1) This Act may be called the
Members of Legislative Assembly of the National Capital Territory of Delhi (Salaries,
Allowances, Pensions, etc) (Amendment) Act 2011.

(2) It shall come into force on such date as the Lieutenant Governor may, by
notification in the official Gazette, appoint. :

2. Amendment of section 3. — In the Members of Legislative Assembly of
the National Capital Territory of Delhi (Salaries, Allowances, Pension, etc.) Act, 1994
(Delhi Act 6 of 1995) (hereinafter referred to as “the principal Act™), in section 3 -

(a) in sub-section (1) -
(i) for the word “six™ occurring after the words “salary at the rate of”
and before the word “thousand”, the words “twelve” shall be substituted:
(ii) for the words “five hundred rupees for each day” occurring after the
words “daily allowance at the rate of” and before the words “on which”,
the words “one thousand rupees for each day, subject to maximum upto
forty days”, shall be substituted; : R

(b) in sub-section (2), for the word “eight”, the word “eighteen” shall be
substituted;

(c) in sub-section (3), for the word “four”, the word “six” shall be
substituted;

(d) the proviso, shall be omitted.

3, Substitution of new section for section 5, — In the principal Act, for
section 5, the following section shall be substituted, ndmely -

“S. Medieal fucilities. ~ A Member and members of his family shall
be entitled to free medical treatment and/or reimbursement and free
accommodation for the Member and members of his family, in hospitals run
by the Government and all other panel or referral hospitals empanelled or
declared as such by the Government, in accordance with the Medical
Attendance Rules and the Delhi Ggvernment Employees Health Scheme as.
amended from time to time on priority basis as available to Group ‘A”
officers of the highest grade of the Government: '






3

Provided that a compulsory monthly contribution shall be levied from every
Member at the same rate as would be payable by a Group-A officer of the
highest grade of the Government and such contribution shall be recoverable
from the Monthly Salary Bill of the Member.”

4 Amendment of section 6. — In the ‘principal Act, in section 6, for the word
“four”, the word “eight” shall be substituted. '

5. Amendment of section 6A.- In the pn'nciﬁal Act, in section 6A, for the words
“thirty-five” the word “fifty” shall be substituted.

6. Amendment of section 8.- In the principal Act, in section 8, for sub-section (1),
the following sub-section shall be substituted, namely: -

“ (1) A Member shall be entitled to a conveyance advance upto four lakh -
rupees for the purchase of conveyance which shall be repayable within his s
mm].'l'l

7. Amendment of section 8A.- In the principal Act, in section 8A for the
word “two”, the word “four” shall be substituted.

8. Amendment of section 9.- In the principal Act, in section 9, for sub-section (1),
the following sub-sections shall be substituted, namely; - ;

“(1) Every Ex-Member who has served as Member either of the
Legislative Assembly of National Capital Territory of Delhi or Member of
the erstwhile Metropolitan Council of Delhi or of the erstwhile Delhi State
Legislative Assembly, as the case may be, shall be entitled for pension of
seven thousand five hundred rupees per mensem for the first term of his
membership and an additional pension of one thousand rupees for every
successive year of his membership beyond the first term.

{(1A) After the death of a member during his term of office or an Ex-
Member (including Ex-Member of erstwhile Metropolitan’ Council of Delhi
and Ex-Member of erstwhile Delhi State Legislative Assembly), pension
shall be paid to his spouse, if ary, during the remaining period of life of
such spouse or until he/she does not re-marry and after his/her death to the
dependent of such member or Ex-member so long as such dependent
continues to be a dependent: .

Provided that family pension shall be equivalent to one-half of the
pension which such member or Ex-member would have received had he
retired or as the case may be, at the date of his death:

Provided further that no such family pension shall be payable to the
spouse or dependent if such spouse or dependent is a sitting member of the
Legislative Assembly of National Capital Territory of Delhi or is drawing
pension under section 9:

Provided also that no person shall be entitled to claim arrears of any
family pension under this sub-section in respect of a period before the
commencement of the Members of Legislative Assembly of the National
Capital Territory of Delhi (Salaries, Alfowances, Pension,  etc)
(Amendment) Act, 2011. - .

Explanation.- for the purpose of this sub-section, dependent means
any of the following relatives of a deceased member, namely:-

(i) a minor legitimate son, and an unmarried
legitimate daughter and a widowed mother; or

(ii) if wholly dependent on the earnings of the
member at the time of his death, a son or a
daughter who has attained the age of eighteen
years and who is infirm; or






(111)

(a)
(b)
(c)
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(e)

®

-J-

if wholly or in part dependent on the earnings of the
member at the time of his death, - :

the parent; or ' | ; *w |
a minor brother or an unmarried sister; or
a widowed daughter-in-law: or

a minor child of a pre-deceased son; or

a minor child of a pre-deceased .l:.l.aughter where no
parent of the child is alive; or .

the paternal graﬁdparcnt if no parent of the member is
alive™,

(1B) The Delhi Members of Metropolitan Council (Enhancement of . -
Pension) Act, 2000 (Delhi Act No. 4 of 2000) shall stand repealed and other
Pprovisions governing Payment of pension to the Ex-Members of erstwhile
Metropolitan Council of Delhi and the Ex-Members of the erstwhile Delhi

State Legislative Assembly shall also cease to have effect.”

(Tarun Sahrawat)
Addl. Secretary (Law, Justice & L.A.)
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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
Bm LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI |
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No. F.14(4YLA-2010/ {téaw /2440 =74 § Dated the: November, 2011
NOTIFICATION

No. F.14(4)ILA-2DIU&M';'M:} ~4¥ .-In exercise of the powers conferred by sub-section (2) of
section 1 of the Members of Legislative Assembly of the National Capital Territory of Delhi
(Salaries, Allowances, Pension, eic.) (Amendment) Act, 2011 (Delhi Act 10 of 2011), the
Lieutenant Governor of the National Capital Territory of Délhi hereby, appoints the fourth da;-,f
of November, 2011 as the date on which the aforesaid Act shall come'into force.

By order and in the name of the Lieutenant Governor
of the National Capital Territory of Delhi,

o @&M

(Tarun Sahrawat)
 efeAddl, Secretary (Law, Justice & L.A. )

No. F.14(4)LA-2010/ &g 340 - 245 Dated the%:# November, 2011

Copy forwarded for information to:-

1. The Special Secretary (GAD/Coord.), Govt. of NCT of Delhi, 2™ Level, A-Wing,
Delhi Secretariat, L.P. Estate, New Delhi with two copies of English and Hindi
version of this notification for publzshmg in Delhi Gazette Part-IV (Extra-ordinary).
It is requested that at least 10 copies of the Gazette Notification may be sent to thls
Department for official use as soon as received from the press.
2. . The Secretary, Government of India, Ministry of Home Affairs, North Block, New
Delhi.
3. The Joint Secretary & Legislative Counsel, Government of India, Ministry of Law
& Justice, Legislative Department (Correction Cell), Shastri Bhawan, New Delhi.
4, The Pr. Secretary to the Lieutenant Governor, Delhi, Raj Niwas, Delhi-110054.
5 The Pr. Secretary to the Chief Minister, Govt. of NCT of Delhi, Delhi Secretariat,
L.P. Estate, New Delhi.
6. The Secretary to the Finance Minister, Govt. of NCT of Delhi, Delhi Secretariat,
L.P. Estate, New Delhi."
T The OSD to the Chief Secretary,-Govt. of NCT of Delhi, Delhi Secretariat, New
Delhi.
ﬁm \3//, The Secretary (LA.) Delhi Legislative Assembly Secratanat Old S&cmtﬂnat Delhi-
S 110054,
1y 9. The Deputy Secretary (Admn.), Law, Justice and Legislative Affairs, Govt. of NCT
T of Delhi with the request to upload a copy of the this Act on Department’s wahsite

c.wb‘f/“

|1
(Tarun fihrawatiil

%ddlv Secretdry (Law, Justice & L.A.)

-



